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C.?./454/89 

CORAM : H6ntble Mr. i.N. Singh .. Administrative Member 

Hon'ble Mr. G.S. Sharma.. Judicial Member 

6.11.1989 

Heard Mr. P.M. Pathak, learned counsel fot the 

petitioner. Fending admission. Issue notices to the 

respondents to show cause why the appplication be not 

admitted7  within'30 days. Registry to post the k case 

after) days for admission. 

H N Singh 
	

( G S Sharrna ) 
Administrative Member 	 Judicial Member 

*r1ogera 



Shri Kanubha Bachubha, 
Shri Parbat Bapuda, 

C/o. Association of .ailway 
and Post Employees, 
F-2, Map Flats, 
Opp. Anjalee Cinema, 
Vasna oad, Ahrnedabad 	 .. Applicants 
(Advocate - Mr. P. H. Pathak ) 

Versus 

Union of India, 
Through, 
The Divisional LUy. Manager, 
IKothi Compound, Pajkot. 
The Asstt. Engineer, W.ly., 
Kothi Compound, Rajkot. 

The Regional Commissioner-
of Labour (c), 
Usmanpura, Ahnedahad. 	 .. Respondents 

(Advocate - Mr. B.R. Kyada) 

: IIon'ble Mr. A.V. Haridasan .. Judicial Member 

Hon'ble Mr. M.11. Singh 	.• Administrative Member 

C.A. No. 454 of 1989 

O__ORDER 

02.0 2.199O. 

Per : Hon'ble Mr. Z..V. Harjdasan .. Judicial Member 

Heard Lir. P.M. Pathak and Mr. B.R. Kyada, learned 

counsel for the petitioner and respondents respectively. 

It appears that the P.W.i., Jaipur has no authority to 

transfer the casual labour to a different division and 

that the D..M., Rajko-L has no obligation to accept the 

casual 'abour on  his o, But the interest of justice 

demands that the D..M., Rajkot should give this order 



-2- 

in writing SC) that the applicant can go back to his 

er1ier station at Jaipur. Hence the arplication is 

disposed of with a direction to the D.R.M., Rajkot 
COA  

either to accept 1r4ni as casual labour if permissible 

or to give an or,.der in writing that he 
1k tOUI- 

accepted so that the applicant can go back to Jaipur 

and join duty 

ft 
N M Singh ) 	 C A V Haridasan 

drninistrtive Member 	 Judicial Member 

*cgera 


